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Allahaba.d this the O}rd day of Aq,gust 2001

Origi nal Applica tion no. 120 of 2001

Hon'ble Mr. SKI Naqvi, J~dicial Member
Hon•hIe ~ j, Gen KK Sri vas te;va, Adminis tra ti ve Member

GanJa Prasad Sri vas ta va Son 0 f Mahabir Prasad

Srivastava. resid~nt of village Shahpur,
Post Office Manjhanpur, District Kaushambi •

• • . . • •Applicant

C/A Shri K.C. Srivastava

Versus

1. The Union of ..•.ndia 'Ehrough the Secretary,

Ministry of Post and Telegraphs Department.
i'llewDelhi.

2. The Post Master General. Utta pradesh,
Allahabad.

3'. The Senior Superintende,lt of Post Offices.

MandaI Allahabad.

',.

4. The Post l<laster. ?ost Office snahpur , Head

Office !V1anjhanpur•• Allahabad. n01-1as District
Kaushamcd, •

5. Shri Surya qaini Tripathi. E.D. Runner. office

of Post Master. post Office Shahpur. Head
Office Manjhanpur. Allahabad NOwas District

Kaushambi.

• •••• Respondents

C/RS.

o R D E R

Hon'ble Mr. SKI Nagyi, JM

As per applicant's case he was appointed as

Extra Departmental Runner in post & Telegraph (P&T'
department at Branch post Office Shaqpur, Head Office

~v-.J ••••2/-



2.

Manjhanpur District Allahabad on 03.09.1966. After
putting in 15 years of service he had to proceed on
leave for a period between 13.6.1982 to 2.8.1982. When
he returned and. reported for duty on 3.8.1982, the
Post Master, Shahpur did not allow him to join the duty
and in his
appointed.

place one Sri Surya Mani Tripathi was
k~~The applicant remained in ~. on the

basis of oral assurance~. In the meantime, he was
informed that he cannot be taken in service because of
his re§ignation and then he moved application dated
10.8.1982 to Inspector post Offices with the mention
that he never tendered any resignation and the documents"

. pertaining to his resignation is forged one which be ',..

rejected and he be taken on record. He again moved an
application on 6.8.1983 and then another one on 6.8.1988,
then on 09.09.1990 after that on 11.7.1991, thereatter,
on21.11.2000 and lastly to post Master General (PMG)
on 27.12.2000 (Ann. A-i1). When he lost hope of any
redressal from the side of the departmental authorities
he has come up before the Tribunal.

2. At the time of admission, we required learned
counsel for the ~pplicant to adiress on the point of
limitation. Learned counsel for the applicant mentioned
that so far he lived on assurance and ~~de repeated

-be '-1.~Q C<:U2L.t!:f

representatbns, moze over it beeR-..-a) recurring cause of
action. therefore, the bar of limitation does not come
in his way.

3. Considering the facts and circumstances of
the matter, we find that the cause of action accrued

to the applicant on 3;8,1982, when he was not allowed
l{;'~ lJ'- ••• 3/_



to join the duty, at the most it can be extended for
further six months from the date of his representation
dated 3.8.1982 repeated by 6.8.1983, but as per settled
legal position, repeated representation will not~~
the period of limitation. It is-clear legal position
that parties to persue their rights and remedies promptly
and not to sleep over their rights. If they cboose

tCt~ - ct ~-c£,
to sleep over their rights~ the remedy for .c.a--inGzdinate

&.~~
longr;rme, the Court may well choose to decline to GR~_
i:!tte cfezoee eo{f-~3~~U:>

4. For the above, the OA is grossly barred by -,..

period of limitation. Hence, we refuse to take cognizance
of it. The OA is dismissed accordingly.

s. There costs.
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